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{4} Il any person fails without suvfficient cause to surrcader
himasell in the renner specilicd in sub-sectian {3}, he shall be punishable
with impriserment for a term which may extend to two years, or with
fine, or with both.

{5} 1f any person rcleased under sub-section (11 Tlails te fulfil
any of the gomditions imposed upon him under the said sub-section or
in the bond entered inte by lum, the bond shall be declared to be
forieited and any person bound thereby shall be liable o gpay the
penalty thereof.

16, Protection of action tzken in good faith.—No suit ar other
legal proceeding shall lie agoinst the State Government, and ngo suit,
prosecution of other legal proceeding shall |ie oagainst any persan, for
anything in good faith done or imended to be done in pursuince of
this Act.

17. Repeal and savings.—{l) The Himachal Pradesh Preservation
of Forests and Maintenance of Supplies of Forest Based Essential
Commodities Ordiance, 1954 (2 of 1984}, is hereby repeuled.,

{2) MNotwithstanding such repeal anything done or any action
taken under the said Qrdinance shall be deemed te have been doene or
taken under the corresponding provisions of this Act, as if this Ace,
had corme into force on 27th June, 1985.
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Adhiniyam, 1986 (1984 ko Adbhiniyuarn Sankhyank 19) as rcquired under
clauxe (1) of article 3485 of the Constitutioa of Indial

THE IIMACHAL PRADESH PREVENTION OF MALPRACTICES AT
UNIVERSITY, BOARD ¢ QTHER SPECIFIED EXAMINATIONS
ACT, 1984

[ACT No. 19 of1984)°
ARRANGEMENT OF SECTIONS
Scctions
1. Short tille, extent and commeacement.
2. Definitions.
3. Duties of paper scuters and pumshment {or controvaeimion,

4. Duties of persons entrusted with  printing ete. of question
paper: and pumshuysent fur contravenlion.

5. Duties of persons omtrusted with custedy of guestion papers
and punishment for conwrovention.

6. Prohibition of supply or pubiication of any qguestion poper
before exsmination s haid '

7. Prolegitios of copying snd impersenaiing ai esaminations,
8. Assault ete. on Superiniendent of invigilovor.
Punishment (or refusa! w  work fer the cor

declarations of reselts of an examinalion,

1. For Statoment cf Cbiects and frazons roe RGP, Detio,, dajed 17
p. 704,
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10. Pupishment for abetment of offences.
1. Offences to be cognizable and non-bailable,

t2. Oflences to be tried summarily.

(Recived the assenmt of the President of I[ndia on the JOth July,
1984 and was published in R.H.P.{Extra.) daicd the }8th August, 1984
at page 1472-1474)

An Act to pro;iide for preventing malpractices at Examinations
of any University or the Board or any other specified authority in the
State of ¥limachal Pradesh.

BE it enacted by the Legisiative Assembly of Himachal Pradesh
in the Thirty-fifth Year of the Republic of India, as follows:--

I. Short title, extent and commencement.——(1) This Act may be
called the Himachal Pradesh Prevention of Malpractices at University,
Board or other Specified Examinations Act, 1984,

{2)] It extends to the whole of the State of Himaclhal Pradesh.

(3) 1t shall come into [orce at once.

2. Defipitions.—In this Act, unless the context otherwise
requires,--

{a) "Board" menas the Board of School Education for the State
of Himachal Pradesh- established under the Himachal
Pradesh Board ol School Education Act, 1968 (14 of 1968);

(b} "examimition" means any examination held or proposed to
be held by any University or the Board and includes such
other examination held or proposed to be held by such
other authority as may be specified in this behalf, from
time to time, by the State Government by notification in
the Official Gazette; and

{c} "University” means any University cstablished by law in
the Stale of Himachal Pradesh

3. Duties of paper setters and  punishment for contraven-
tion.— (1) Any person who is appointed as a paper setter at any exami-
nation shall not supply or cause to be supplied the quesiion paper
drawn by him or a <opy thereof or communicawe the contents ol such
paper Lo any person or give publicity thercto in any manner, except in
accordance with the instructions given to him in writing by his appoint-
ing authority in this behalf.

(2} Any person who contravenes the provisions of sub-section (1)
shall, on conviction, be punished with imprisonment for a term which
may extendto three months, or with fine which may extend to one
thousand rupees, or with both.

4. Duties of persons entrusted with printing etc. of question
napers amnd punishment for contravention.— (1) Apy person who is
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entrusied with the work of printing, cyclostyling, typing or otherwise
producing copies of any question paper set for the purposes ol any
examination shali not supply, or cause to be supplied, a copy thereof
or commupicate the contents thereof to any person or give publicity
thereto in any manner, except in accordance with the instruction given
ta him in writing by the authgrity which entrusted the work to him.

(Z) Any person who contrvenes the provisions of sub-section {1}
shall, on conviction, be punished with imprisonment for 2 term which
may extend to three months,or with f{ine which moy eatend Lo one
thousand rupees, or with bath.

5. Duties of persons entrusted with custody of question papers
and punishment for contravention.— {1} Any person who is entrusted
with the custedy, or is otherwise in possession, of any question paper
set for the purposes of any examination shall not sepply or distribute
or cause to be supplied or distributed any copy thereeof or communicate
the contents thereof o any person or give publicity thercie in any
manner, except in accordance with the instrictions given te him in
writing by the suthority which entrusted the custody or gave possess-
ion thereof to him.

{2} Any person who contravenes the provisions of sub-sectian (1)
shall, on cooviction, be punished with imprisonment for a term which
may extend to three months, or with fine which may extend to one
thousand rupees, or with both.

6. Prohibition of supply or publication of =any question paper
before examination is held.--Whoever has in his possessior any question
paper set or purported to be set [or any examinatlon and supplies or
causes to be supplied or offers to supply a copy thereof, or comnuni-
cates or olfers to commupicate the contents thereof, to any person,
whether for any consideration or otherwise, or gives publicity thereto
in any inanncr, except in accordance with the instructigns issued in
writing by an sauthorised officer of the University, Board or other
authority concerned with the examination, at any time befere the
examination is held, shoall, on conviction, be punished with imprisonment
for a term which may extentd to three months or with fine which
may extend to one thousand rupees, or with both,

7. Prohibition of copying and Impersonating at examinations.—Who-
ever is found in or within the periphery of 500 metres of an exami-
pation hall by the invigilator or any other person appeinted to supervise
the conduct of the examination, copying answers to the question paper
set  ut v examination, from any book, notes ar answer paper aof other
candidale, or appearing at the examination [or any other candidate or
using any other unfair means, skall, on conviction, be punished with
imprisocnment f(or a term which way extend to three montbs, or with
fine which may extend to five hundred rupees, or with bath,

8 Assault ctc. om Superintendent or invigilator,— (1} Every Super-
intendent and every Invigilater of an cxamination centre shall be
deemed 10 be o public servant within the meaning of section 21 of the
indian Penal Code {45 of 1860) during the course of an examination or
examinations and for a period of one month prior to the commence-
ment of and ol s5ix months immediately following such examination or
examinations,
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(2} An assault on, ar use of criminal force to, o Superintendent
or an Invigilator of an examinaticn centre during the peried mentioned
in sub-seetion {11 shall be deermed to be an obstructicn yoluncarily
caused to a public servant in the discherge of his public functions,
punishable under section 186 of the Indian Penal Code (45 of 1360).

9. Punishment for refusal to work for the conduct and declarat-
jgn of rusults of an cxamination.—‘hoever, being entrusted with the
conduct, supervision, evuiuation of answer sheets, tabulation or publicat-
ion of resubts of apn examination, or any othar work connected with
the examipatica or the publicution of s resufi, refuses to discharge
any function ossigned to him, shall, on conviction, be punished with
imprisonment for a term which may extend to three months but shall
not be less than one month., or with fing which may extned to Tive
thosuand rupees but shall not be less than two thousand rupees, or
with both :

Provided that the court may, for apy special reason 1o be
recorded in wriking, impase a sentence of imprisonment of less than
onc month or a fine of less thap two thousand rupecs.

10,  Punishtmene for abetment of offences.—Whoever  abets any
offence  punishable under this Acgt  shall be  punishable  with  the
punishinent provided for such an oflence, ,

11. Offences 1o be cognizabie and non-bailable.— Notwithstanding
anything contained in Code of Criminal Precedure, 1973 {2 of 1974) ol
offences under this Act shall be cognizeble offences and shall he
non-bailable:

Provided that apy person who has not attained the age of 13
yeors, when arrested shall be released on bail,

12. Offences to be tried summarily.—All  offences  under . the
Act shall be tried in a summary way by any Judicial Magistrate of the
First Class and the provisions ol sactiens 262 to 265 (both inclusive)
of the Code of Criminal Vrovedure, 15873 (2 cof 147 shall, as [or as
muy be, apply to such trials.
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